41 ‘Written Answers

Import of waste petroleum gas for
Steel Plants

*369. SHRI N, K. P. SALVE: Will
he Minister of STEEL AND MINES
e pleased to state:

(a) whether waste petroleum gas
§ proposed to be imported for meet-
ng the coking coal shortage for the
teel plants; and

(b) if so, which of the petroleum
sroducing countries have made such
in offer and what is the quantum of
ras expected from each of them?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU NATNAIK): (a)
Yo, Sir.

(b) Doeg not grise.
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+[Implementation of the recommenda-
tions of the Sachar Commiittee

#370. SHRI LAKHAN SINGH:
DR. BHAI MAHAVIR:
SHRI JAGDISH

MATHUR;

Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state the reasons for the delay
in the implementation of the recom-
mendations made by the Sachar Com-
mittee?]
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+[THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): The
Sachar Committee Report which runs
into 368 printed pages, containg a
large number of recommendations
concerning both the Companieg Act,
1956 and the Monopolies and Restric-
tive Trade Practices Act, 1969. The
implementation of the recommenda-
tions involves lepislative amendments
to a number of gections of these two
Acts. These are now under Govern-
ment’s examination and, ag soon as
the examination ig complete, it ig pro=-
posed to bring forward an amending
legislation before Parliament in due
course.]

Nationalisation of the audit profes-
sion

1*371. SHRI YOGENRA -
SHARMA:
SHR] S. KUMARAN:
SHRI BHUPESH GUPTA:

Wil] the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government’s attention
has been drawn to the report which
appeared in “Business Standard” dated
February 22, 1979 captioned “Top audi-
tors under probe”;

(b) if so, whether Government have
a proposal under consideration to
nationalise the audit profession to en-
sure honest and efficient audit; and

}Previously tSarred Question 311
transferred from 13th March, 1979.



